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Quiginal Asglication No. .96 of 1996
Allahabad this the _Q2nd day of January 1997

Hon'ble Dr. H.K. Saxena, Member ( J
Hon' D.S, Baweia, Menb A

Hemant Kumar aged ahout 21 years %o Shri Bala Prasad.,
R/o 55 Binaripura, Prem Nagar, Jhansi.

Applicant
By Advocate Sri kakgsh Verma
Yezrsus

le Union of India through General Manager, Central
Hajilway, Bombay V. T.

2. The RQivisional kailway Manager, Central Hailway,
Jhansi,

gdespondentse
E& AQVQQQ tg xia C.po Ag ;aﬂa;

QEQ BE ( Oral )
By Hon'bleDr, H.K. Saxena, Member ()

The applicant =« Hemant Kumar has approached the

Tribunal to seek the relief of his appointment under Loyal
quota after quashing the order dated 06.9.9% whereby the

respondent ho.2 had rejected the request for the said

PUL"‘;)OS'S.

2 It is stated that the father of the applicant
worked as Khallasij;and in the year 1974 when the Union of

the railway employees had given call of general strike,
the fathar of the applicant discharged his duties. It

is further stated that the respondent no.} had given an

assugance 1o all the employees who had worked during the

& o



strike period that certain benefits such as of extending

the period of retirement, giving advance inecrements and
preference to be given in the employment of their child-

ren, would be extended. The appli calt accordingly

claims appointment on a suitlable post undex the res-

pondents. The representation was made by him to the

respondent no.2 but. the same was rejected. Hence, this

O.A.

K = sri G.P. Agrawal appears on behalf of the
respondents and contested the case without filing any

counter reply.

4, ¥e have heard the learned counsel for the

parties and have patused the recoxd.

De Such matter s came up before the Iribunal in

the past and appoiniment on the basis of Loyal Quotas,
was considered uneonstituticonal., It was further obser-
ved that on the basis of any assurance given either by
the respondents or by any ether authozritiy, gives no
legal xight to the seekers of employment under Loyal
uota. The same situation is obtainable in this case,
The applicant is not claiming employment on the basis

of being successful in any competition but his claim

is simply based on the Loyal Quota which we have already
held to be unconstituticnal. Therefore, the C.A. is

not maintainable, it is accordingly dismissed. No
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order as to costs. -




